Central Admlnistratlve Tribunal
Pr1ncipa1 Bench: New. Delhi

.

‘1. -0A No 1620/90

. New- De1h1 this the 23rd Day of August 1994.

Sh. N.V. Krlshnan, Vice- Chalrman (A)
Sh. C.J. Roy, Member (J)

Lalit Mohan Singh

S/o Sh. 'Gangax81ngh
R/o 24, Akbar road (Servants Qtrs),
New De1h1 .o Appllcant

(By Advocate Sh B. S Randhawa, though none appeared)
Versus

1. Union of India through
Secretary, Ministry of Information
- and Broadcasting, New Delhi.

2. Director General,
Doordarshan,
Mandi House, .
New De1h1 ' .+ .Respondents

_(By Advocate Sh. M L. Verma)

. OA No.1623/90
Ghanshyam Singh
S/o Sh. Pratap Singh,

- R/o 24, Akbar Road (Servant Qtrs),

New De1h1 | ...Applicant

(By Advocate Sh. B.S. Randhawa, though none appeared)

&

Versus

1. Union of India, through -
© Secretary, Ministry of Informatlon
and Broadcasting,
New Delhi.

2. Director General,
Doordarshan,
Mandi House,

-New Delhi. ' ) ’ ' . « sRespondents

(By Advocate Sh. M.L. Verma)

ORDER (ORAL)
Hon'ble_Mr. N.V. Krishnan:-

Both ‘these O0.As, in which the grievance

is similar .are being disposed of by this common

order.
2. fNeither- the applicant in these cases nor
his - counsel appeared before us, though' the case

was called twice. Sh. M.L. Verma, 1learned counsel

for the respondents, however was present. We have,
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of the case. The applicantfln OA- 1620/90 was admlttedly - .

. and therearter he was not re-engaged. These applicants

~only for 90 days.

. ‘_2__. !

therefore, heard h1m and we have perused the records?'

engaged as a da11y wage worker from 1 9.89 to 30.11. 89
in the Doordarshan under the flrst respondent and
thereafter\lhe was not :engaged.- The applicant in
OA-1623/90 was similarly engaged.'as a .daily ”wage

worker"byj the DoordarShan from 1.12.89 to 28.2.90

have prayed for a direction to the respondents‘ to

cancel the order of termination to regularise them

and pay the applicants equal pay 1like the regular

- employee in Group 'D' post.

3. ' It is stated that the respondents chose
to"employ"a batch of casual 1labourers for three
months and when one batch has. worked for 90 days

they are not re- engaged 1nstead, another batch

of casual worker are re-engaged for 90 days and

so  on. It is .in these circumstances that several

-of the casual labourers got disfengaged after working

4, In the reply the respondents have contended

that the appiioants' were not re-engaged because

their Services were no ‘longer required and that
having worked for .90 days they have no claim on

the respondents.

5. It is clear that work was continuously
available with the department ~but the respondents
chose to engage a batch of daily wage workers only

for a period of 90 days and thereafter they were

dls—placed by another Dbatch. A charitable inter-
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pretatlon of this practice would be that the respon-
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dents felt that the benefit of the limited available .

vacancies should be given to. as large-a number of q
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 emp1oyeés as possible. A moré reasonable interpretation

could be that the respondents did not want that

any casual labourer should be put on work for a

_cdntinuous-peridd of 240 days;fiesﬁ he should acquire

some right*-ﬂn&ér the provisioﬁs of_Indusfrial Disputes
Act, 1947. ‘Be that as it may, similar matters have
come . up before the Tribunal earlier in which an

impqrtant direction given to the ‘respondents was

'to prepare a scheme for regularisation of such casual

labourers. The 1earned counsel for the respondents
agrees that there wis such a scheme, which was notified
under Depértmént' of Personnel and Training' s No.
_ ‘ A ‘ > — Py Fofn o Fec ey —
5106/2/90fE$tt,(G) dated 10.9. 93% which contemplates
granting certain benefits to such éasual labourers

provided they satisfy the conditions mentioned therein.

We are of the view that these applications should

- be disposed of with a direction to the .respondents

to consider the case of thesé two applicants in
the light of the aforesaid scheme and grant to them
the benefits of the scheme, if they are otherwise

eligible to get such benefits.

6. . Accordingly; we dispose of these applications

"with a direction to the second respondent to consider

the case; of these .éppliCahts, ds_ mentioned above.
The result of. such éqhsideratibn shall be intimated
to the aépli?hnts within 'a period of three months
from the date of receipt of this order. The appli-

cations are disposed of, as above. No costs.

7. We make it clear that the learned counsel




for the respondents would be ‘entitled to fee

in

Ve
both the cases.

.8, - . Let a copy of this order be placed in both -
the flles.
, : e ']/'}-Ii
(C.JfRoy) _ (N.V. Krishnan)
Member (J) Vice~-Chairman(A)

" 'Sanju’ |
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